
C.P.No.30/2002 
in 

O.A.No.559fl999. 	 Date : 31.5.2002 

HeardShri K.B. Talreja 	Counsel for applcant 

andShriS.C. Dhawn, Counsel for respondents.. 

As the Counsel for applicant admits that the 

order standt complJeo. with, 	e do not consider 	it. 

necessay to •poceed with the matter secia'lly when 

before filing, of the Contempt Petition part ofthe order 
tk 

stc( complied with; 

Notice issued to contemner--respondent is 

discharged and contempt proceedings are dropped. 

'Letthe case be'listedon 7.6.2002 to enable the; 

r 
Counsel for respondents to have intrüctions from the 

department in respect of this matter.. In case the order 

is notcbmpl.i.ed,with.anaffidayit is to be fild to that 

c 	effect. 

(Smt.Shanta S1iast-y ) 	 ( Birendra Dikshit ) 
'Member (A). 	 Vice Chairman. 

H. 


